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Shri Hari Vishnu Kamath: No, 
no ... (Interruptions). No laughter. 
Have some sense of seriousness. 
.... - -,' .. 

Mr. Speaker: What does he want 
now? 

Shri Hari Vishnu Kamath: I leave 
it to you now and the time may be 
extended at your discretion, as usual, 
it the situation justifies it. when the 
debate goes on. 

Mr. Speaker: I am surprised. Mr. 
Kamath has left it to me. That is ex-
IIctly what I am telling. Already I 
bave a9pljed my mind and I have come 
to a decision .. I shaH put:1 to the 
IIo].lSq. The question is: 

"That this House agrees with the 
Seventeenth Report of the Business 
Advisory Committee presented to 
the House on the 13th August, 
1963." 

The motion was adopted. 

~~w..,"":~~, 
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§" ~ I 

Mr. 8peaker: Order, order. I am 
not concerned with what happens out-
side. Hon. Member knows it but 
again and again he interferes like this. 
We shall take UP the next bus'ness. 

12'36 hrs. 

TEXTILES COMMITTEE 
contd. 

BILL---

Mr. Speaker: We shall take up fur-
ther consideration of the following 
motion moved by Shri Asoke K. Sen 
on the 13th August, 1963, namely:-

"That the Bill to provide for 
the establishment of a Committee 
for ensuring the quality of tex-
tiles and tex,tiJe machinery and 
for matters connected therewith, 
be takten into consideration." 

Out of 1 hour and 3 minutell, 28 
minutes have been taken. 

Shri D. C. Sharma may continue his 
speech. 

Shri D. C. Sharma: (Gurdaspur): Mr. 
Speaker, I was submitting very res-
pectfully that it should have been one 
of the provisions 0'[ this Bill that every 
textile firm and every firm that manu-
factures this type of machinery should 
sct apart a specified sum for research 
in conncction with these matters. 

Now, I come to clauS'c 8 of this Bill. 
Thcre are thr('e types of Committees 
(,Dnt"mplated. My f .. eling is that this 
ov(.rprescription of committees will 
not work to th'" advantage of this tex-
tile committee. I feel that there 
should be provision for only one com-
mittee and so far as ad hoc committees 
are concerned, they may be called into 
being whenever there is any particular 
need. 

Under clause 9 the Central Gowrn-
ment has taken all the powers for 
appointments. Of course they will 
prescribe regulations but my submis-
sion is that these appointmoents should 
be made by the Union Public Service 
Commission because if it is done like 
that they will not suffer from any 
tBint of nepotism or things like that .. 
There is a wholesome provision in 
some Bills that the appointments 
should be routed through the Public 
Service Commission and I hope the 
hon. Minister will try to do the same 
In this case also. 

1 think the powers given to the offi-
('ers under clause 11 are too general, 
too wide and too vague. They are 
authorised to do anything they want. 
Of course it is said that they will 
('xamim'! the quality of the textiles, 
the suitability of the textile machi-
nery. etc. But no brakes have been 
applied so far as this power is con-
cerned. Absolute power, we knO'W, 
Is not good in the context of demo-
cracy and I do not see any reason why 
these inspectors should have that kind 
of unbridled power. We know all 
about th'e5e inspectors; we are fami-
liar with them and we know that they 
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are to be found in every department 
of our Government. The unlimited 
powers which are given to th'~se ins-
pectors will not be conducive to the 
good working of this committee. We 
know that there is a Director General 
of Supplies and Disposals and there 
are Inspectors there. Sometimes it is 
said that these inspectors also need to 
be inspected and that they do not al-
ways carry out their duties to the best 
of their ability. In~pectors should 
not be given so much of power. 

I noW come to clause 14. It says 
that the Committee may by general 
Or special order in writing direct that 
all Or any of the poW'ers or dutfl':s. 
which may be cxercisl'd or discharged 
by it shall, in such circumstances and 
under such conditions. i·t any, as may 
be specified in its order, be exercised 
Or discharged also by any officer or 
employee of the Committl'e specified 
in this behalf in the order. I like this 
delegation of power and I think demo-
cracy m'~ans delegation of power, but 
I find that this is not really dC'l!'ga-
tion of power but it is almost invest-
ing the people with powers of sub-
dictators. I am certainly opposed to 
any kind of provision like thb;; I do 
not think we want to create sub- die'-
tators. I think this is not the right 
kind of thing. This deJoi'gation is not 
in the proper interests of the people. 
This is not delegation but it is suicide. 
The committe£> will have to commit 
suicide with this dd"gation of power. 
I think this is not a very wholesome 
provision. 

Then I come to clause 17. What is 
the punishment that is going to be 
given to those persons who violate the 
privisions of this Act? They are tam-
pering with our exports. They are 
giving us sub-qualitv products; they 
are giving us sub-standard things. 
What is the punishment that yoU are 
going to give them? One year or fine 
or both. I think the punishment 
shOUld be made so deterrent that these 
persons are not able to play with the 
textile business. One year is nothing. 
I do not know how much the fine will 
785(AI) LS~. 

be. Perhans the fine will be in accord-
ance with the whims of somebody. 1 
think that the punishment should be 
made very deterrent and it should be 
at least three years' imprisonment and 
a fine of Rs. 10,000 also. 

Then I come to clause 18. Of course 
this claUse is very good because any 
person who is found gUilty will be 
hauled up and proS'i'cuted. But then 
the provisions Which are given here 
are subject to other provisions and 
thOse provisions practically take away 
the power which is given by this Bill 
so 'far as this clause is concerned. I 
think this clauS'i' should be made more 
tight and it should be made more 
forthright and more unequivocal, and 
anybody, the director or any member 
of the company or member of the firm 
who is found guilty of any malpractice 
should be dealt with most promptly 
and most severely. 

Th!'n I come to clause 22. I lind 
that this clause is a strange clause 
which I have not found in any Bill of 
this kind. Of course We have a pro-
vision in alI Bills fOr delegated legis-
lation and we always give people the 
poW'~r to make these rules which are 
to be made in accordance with the 
provisions of 'the Bill. But I find that 
thi', Bill happens to be only a skele-
ton Bill because everytring is lett to 
the rule making authority. Almost 
all things are l'Cft to the rule-making 
power of the administration. What is 
going to be the number of members is 
to be decided by the rules, but there 
~hould have be<en a provision in the 
Bill SO far as the number is concerned. 
What. is going to be the term at office 
is also left vague. This will be left 
to the rule-making power of the Gov-
ernment. What is going to be the al-
lowance, what is going to be the dis-
qualifiration for membership, etc., aU 
these are left to the rule-makinl 
pow{'r~ of the Government. I do not 
mind if the rules are prescribed, but 
things such as the number ot mem-
bers, the filling of vacancies among 
the members, the term of office of the 
members should be mentioned in the 
Bill itself. I do not know why this 
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Bill is so vague and why precautions 
haw not been taken in order that 
this Bill stands on a firmer ground 
than it does. For instance, the me-
thod of appointment, the conditions 
of service and the scales of pay should 
be mentioned in the BiB, but unfor-
tunately they are to be decided by 
the regulations to be made by the 
Committee. The form in which the 
Committee shall prepare its annual 
8tatement of accounts will be provid· 
ed in the rules. Everything is to be 
,iven in the rules. 

Now, I am reminded of a reporter 
who was sent to report a meetin;:. 
He never went .there, and when he 
came to the office, he put in a notice 
in the newspaper which he repreS'2nt-
ed that "a meeting was held at such 
and such a place and at such and such 
a time; Mr. So and so presided over 
the meeting. The rest will follow." 
So, no account of the meeting wa'3 
given. Similarly, here is a Bill which 
appropriates to itself more powers of 
rule-making, more powers of regula-
tions, than has ba."I1 given in any Bill, 
that we haVe passed in this House. 
Formerly, We used to deal with rules, 
but in this Bill we are also going to 
deal with regulations. 

Mr. Speaker: The hon. Member 
ehouJd finiSh now. 

Shri D. C. Sharma: I shall finish in 
two minutes. I think bureaucracy 
will work havoc with this Bill. When 
they are going to frame rules and re-
gulations they will be framed in such 
a way that th'e sJliri t of this Bill be .. 
comes almost nullified if not comp-
letely nullified. 

Then there is the wonderful provi-
sion in clause 23(3) which reads as 
follows: 

'The Central Government may, 
by notification .. in the Official 
Gazette, amend, vary or rescind 
any regulation which it has sanc-
tioned, and thereupon the re~la-

tion shall have the effect accord-
ingly, but without prejudice to 
the exercise Of the powers of the 
Committee under SUb-section (1)". 

The powers may be there, and it is a 
democratic procedure. But I cannot 
understand why they are going to 
frame regulations and rules in such a 
great hurry. They may want power 
after some time, but they want such 
powers only for a temporary occasion. 
Th'erC'fore, I feel that the objects of 
this Bill are very, very laudable. 
Every Member of the House will 
welcome this Bill which will promote 
ollr exports of OUr textiles and our 
textile machinery. I am very happy 
that our country can manufacture !tex-
tile machinery from A to Z. All these 
are very laudable objectives, but 1 
think the Textile. Committee which 
We are contemplating, according to the 
prOVisions of this Bill, and which is 
going to be the watchdog and which 
is going ,to implement the obj~tives 
of the Bill is very, V'ery defective. I 
wish that this BilJ had been referred 
t,o the Select Committee so that it 
could have come out of it in as per-
fect a form as is humanly possible. 
As it is I think there are so many 
loopholes in it that these provisions 
will not be acted upon thoroughly and 
completely by anybody. There will 
be so many gaps in it that it will not 
be able to do as much as is intended 
to be done for OUr textiJoe trade and 
textile machinery. 

,shri Dinen Bhattacharya (Seram-
pore): Mr. Speaker, Sir, I fully sup-
port the Bill in prinCiple, but while 
supporting the Bill, I want to mention 
certain points which may be kindly 
noted by the Government. The Tex-
tiles Committee which is going to be 
set up is meant to see 'that the stand-
ard of our textiJoe goOds is maintained 
properly and that OUr texti,le goods 
may get an easy market in the foreign 
countries and may compete in the 
foreign m.arkets. But to maintain the 
standai'd, that is, to check up the 
Quality, I want tQ 'l\ilest one thing 
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in resped efl the personnel at the Com-
mittee that is to be fonned as per this 
Bill. If the Government is really seri-
ous about quality, then the actual, and 
the real manufacturer, must be taken 
into confidence, and their repre-
sentative must have a place in the 
Committee. Everybody knows how 
the things are done in the tex-
tile mills. From our personal ex-
perience also we can say that when 
We purchase a cloth which bears a 
mark that it contains 80 counts yarn, 
actually if you examine it properly. 
you will find that it contains not 80 
counts yanl but only 60 COlll1ts yarn. 
So, if We want to check this sort of 
pilferage, only the actual weaver or 
the actual worker can check It and 
not some experts coming from outside. 
So my humble suggestion is this: If 
posslble---and it is posible in every 
respect-the actual workers' repre3p.n-
tatives must be taken in the Com .. 
mittee. 

Secondly, I am worried about the 
price of cloth and textile goods, Com-
merce. which is a journal of the 
industries, has come out with an 
article on 20th July, 1963 under 
th'e head line: "Cotton mills produc· 
tion coot rise: suitable revision of 
selling price overdue". I am appre-
hending that in the name of standardi-
sation and checking the quality 01 
productiOn the employ&es are trying 
to raise the price of cloth. In the 
article given in Commerce dated 20th 
July you will find that they are plead-
ing to raiSe the price of cloth. Al-
ready the price of cloth has gone up 
and there should not be any more 
rise in the price eft cloth. If the price 
of cloth is raised further, that will 
create a serious condition in the in-
ternal market which will cause a 8eri-
OUs hann to the industry as a whole. 

My next point is regarding another 
thing which the employers are try-
ing to do. For a long time they have 
been trying to reduce the cost of 
production at the cost of the workers. 
They are raising the demand for 
modernisation. I am not against mo-
dernisation as such, but the condition 

that is existing in our country at pre 
sent from the point of view of employ-
ment potentiality should also be taken 
note of. What is happening in our 
cOlll1try today? The process has al-
ready started whereby in the name of 
moderation large number of work-
ers are being retrenched regularly, 
and that is causing an extra burden 
on the emnloyment problem in our 
country. My suggestion, therefore, i. 
th~t tl)is point also should be noted 
while keeping an eye on improving the 
quality of production anj romoti.ng 
the export trade in textile goodll. 
These are all good things, but the 
points that I have mentJone,j should 
also eb noted. 

With thefle suggestion3, SIr, I sup-
port the Bill. 

Shri P. R. Ramakrislman (Coimba-
tore): Mr. Speaker. Sir, this Textile. 
C"mmittee Bill actually envisages the 
introduction of quality control in the 
textile industry. Normally. !>ir, tilt. 
Bill woulrl not have really COI1l'e. If 
there had been perfect cornpetitir'! 
where prices would have determined 
what goods to be produced nd whet 
the quality O't the goad, would b~, 

normaliy this kind of hil! would not 
b .. necessary. But because the texti:e 
industry had enjoyed a c~rtajn amount 
of protectiOn in the cou'ltrv and b~
cause the internal prices have bee:t 
very attractive there is no nf'ed fo~ 

the industry to keep up the quality of 
goods and also the price structure. 
Because of this the indn,try itsP}f did 
not take up the problem of org:mis;nj! 
a similar committee for maintainin&! 
the quality and also for doing research 
for improving the qualit'l of its pro-
ducts. So the Government had to 
come in and form a committ.ee of thi~ 
nature actually to intr;)·iuce and im-
plement a sort of an inlpost on th« 
industry ~tself. a regulation to bring 
about the quality of the product !C' 
that the stagnation which has set 
in the production eft t~xtile~ in the 
country may be removed. 

Many advances have been made iJt 
the texti-l'1,l Illd.UStry aftJr the Second 
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World War. Different patterl13. diffp-
ren~ designs and a numb~r of neW tp.x-
tile fibr~s have bpen intrc(lllc~d. In 
L'Ie field (It textile mp.chinery also a 
lot of ;mprovempnts ha ... " betll madf'. 
I remember. in 1950, there were tex-
Lile machinc>s running ani; at 10,000 
RPM. Today they are run!1ing at 
18,000 RPM which mea.),; that rate of 
production has been very high. When 
such higher speeds arc> called for, 
l1aturally, higher techn'qul':1 (If pro-
duction of machinery aI''' alse ~aIled 

tor to implement that kind of speed,: 
in the machines. 

So, Sir, the Bill also envisages the 
promotion of research as a centralised 
organisat~on. Individuals mav carry 
en research, but only to Ii limited ex-
tent. This Bill, by bringin.p: in this 
Textiles Committee, will actuallv give 
birth to a central organisat'on where 
intens've research ran be carri",! on. 
Sometimes the textile machinerv 
manufadurersor the producE'rs of 
textile goods are unaware of what 
is happening in other countrks. They 
do not and sometimes they cannot 
kE"ep themselves ;n touch with what is 
happening in other countries. But by 
bringing in this Ci:Jmmittee. becaus!" 
of its composition, because of its Im-
portance it can br'ng in fresh know-
ledge to the industry and disseminate 
to the people. who are normally not 
well informed. I am sure it is possible 
to convev even to the smaller manu-
facturers' the idea of qualitv at f'qult-
able prices and also the idea of how 
such r,oods could be produced at chea-
per prlce~. 

S;r, our exports, as you know, have 
reached a point of stagnation. Textiles 
formed a substantial parto! our ex-
ports hith~rtO, but now there is stag-
nation. Probahlv thert' are many 
reasons why this kind of stagnation 
has sit in. The under-developed 
countriE'~ '!-tave been developing thpir 
nwn textile industry. Also, the inter-

. nQl prices ruling in India are quite 
attractive and therefore thl'rl" is rl"-

sistance on the part ot the industry 
to export textile products outside at 
low prices. It i9 also possible tha' 
some of the textile goods that have 
been exported did not come up to the 
standard expected of them and there 
is, probably, diffidence on the part of 
foreign buyers to buy Indian products. 
There are, as I said many reasons for 
thig stagnation. By bringin!!, In this 
kind of a regulation in the industry 
for quality control I am sure we will 
be able to infuse in the foreign buyers 
a sort of confidence. Hereafter it is 
not the manufacturers or the seller 
who is giving the guarantee, but it Is 
the Government which will be giving 
the guarantee through standards laid 
down by this Committee. The Com-
mittee not onlv lavs down standards 
but also actually supervises the quality 
of goods and certifies that the goods 
are up to a certain quality. It is 
much more than any guarantee that 
anv seller or anv manufacturers' or-
i!anlsation can give. So the foreign 
buver will have confidence in our 
i!oods, and I am sure this will be a 
move to increase our exports be-
cau~e the exports will bear the mark 
of the guarante!' of Gov!'rnment for 
quality. 

There are todav three research or-
ganisations in India assisting the tex-
tile industry_ There is one located in 
Coimbatore another in Ahmedabad 
and a third' in Bombay doing research 
in textiles. When this Committee en-
visage~ doing r!'search In textile fibr!'s 
and also in textile machinery, I do 
hope it will give enouJ!h weightage 
to th!' existing organisations and not 
duplicate the facilities that are already 
available. It is easv to !'xpand the 
existing facmtie~ rather than try to 
set up new facilities elsewhere. The 
introduction of qualitv control implies 
that the raw material that goes into 
the production alSO comes up to that 
standard. I do hope that this Com-
mittee will take n!'cessary Ilteps to 
assure the industry that such ql1al\ty 
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raw material is also available. This i~ 
• laborious task, 

13 hl'!l. 

A3 I look at the formation of the 
Committee I am very happy that the 
Government is going to nominate the 
Chairman Of the Committee. The 
Textile Commissioner would be the 
Vice-Chairman and an ex-officio mem-
ber. A Joint Secretary to the Govern-
ment would also be there, Since the 
Textile Commissioner is today hand-
ling all these problems, he is quite 
conversant with all aspects of this pro-
blem. With his assistance, I am sure 
the Committee would be able to func· 
tion well. Normally, we e)(pect that 
the chairman would be a technical man 
Who can assist the committee in the 
formulation of policies and their im-
plementat'on with the help of other 
technical people. 

Clause 18(2) says: 

''Nothwithstanding anything con_ 
tained in sub-section (1), where 
an offence under this Act has 
bpen committed by a romDany and 
It is proved that the offence has 
bf>pn commi'tf'd with the con-
lent or connivance of, or is attribu-
table to any negligence on the 
part of, any director, manager, se-
cretary or other officer of the com-
pany, such director, manager, se-
cretary or other officer shall a Iso 
be deemed to be guilty of that 
offence and shan be liable to be 
proceeded against and punished 
accordingly." 

This is rather a harsh provision. It i~ 
not always, every director Is aware of 
every problem, A step might have 
been taken by a clerk with or without 
the knowledge of the director. Of 
course, it is stated in clause 19: 

''No prosecution for any offence 
punishable under this Act shall 
be instituted except by or with the 
consent of the Central Govern-
ment." 

I hope this provision has been intro. 
duced So that if the director of any 
company says that he is ignorant of 
any such violation of Govenunent 
rules and he has signed it as a mat-
ter of course without any knowledie 
of Violation, the Government would be 
able to go to his rescue and redress 
his compla:nt. I hope this clause has 
been introduced SO that affected people 
can appeal and juslice is done in gen-
uine cases, 

On the whole, this Bill is very well 
drafted. The previoUs speaker has 
made a complaint that the qualifica-
tions of the personnel are not men.. 
tioned here, I hope it is implied that 
only technical people, people connect-
ed with the textile industry and tex-
tile machinery manufacturing indus-
try should be selected as members of 
this Committee. It 80, I agree with 
that suggestion. I welcome this Bill 
and I am sure this Bill will bring about 
larger exports of better quality pro.. 
ducts at competitive prices, 

Shri Sham Lal Saraf: (Jammu 'lnd 
Ka,hmir): I have read this Bill and 
I haYe certain reservations in my 
mind, which I would like the hon. 
Minister to clarify in his reply before 
I decide whether J Mould support it 
or not. 

The Ministry of ColIllT\erce and In-
dustry had been functioning as one 
unit when we met here last time. 
When We are meeting here this time 
we fil'd that the Ministry has been 
bifurcated into the Ministry of Indus-
try and the Ministry of International 
Trade, Under this Bill. a b'~ard or 
committe~ will be constituted to whieh 
powers are being delegated for a 
specific purpose. I have read this 
Bill and to me it seems to be lop-sid_ 
ed. I hope the hon. Minister would 
explain it in his rePly becaUse it has 
not been made clear in the Bill it-
self, Since there are already some 
boards existing under this Ministry, 
rather under the previou, Ministry of 
Commerce and Industry, dealing with 
tke fibre industry, both natural and 
artificial, dt should have been made 
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clear that there will be no lop-sided. 
nw. or over-lappin,. For inatanc:a, 
there are already in existence the 
Khlldi Commission the HandlooDl 
Boaro, the Central Silk Board and the 
Handicrafts Board which ara d4llllia, 
with fibre industry in some way or 
other. Alao, as I understand it, the 
Textile Commissioner has been the 
main figure and around him the whole 
thin, revolve.. So, as far at the func-
tiaoing of this Board is concerned, 
I feel thera wiU be soma 1101"' of lop-
1Ii~_ and lOme coD1lict mi,ht ___ later. 

I will explain it a little further. As 
far as the manufacture of textile mac-
hinery is concerned, I heartily wel-
come this Bill. But, as far as the 
other functions of this Committee are 
concerned, even though. a new name, 
new shape and new form has been 
liven to the old textile fund, I th'ink 
it is desirable that the functioning of 
this Board in relation to the other 
existing boards is made very clear. 
Once that is done, I think there will 
be no ambiguity. Today, the Hand-
loom Board is also entrusted with ex-
port The Central Silk Board is do-
ing IOIIle research. At the moment, 
the export of fabrics is being dealt 
with by the Textile Com.minioner. 
90, there seems to be some lacuna in 
thi8 Bill which maybe made clear by 
demarcating the functions of all 
boarda dealing with this problem. 

Secondly, as far as the allocation of 
funda to this Committee ~ concerned, 
I would submit that while constituting 
such boards they should be permitted 
to prepare their budgets according to 
which grants should be given to them. 
Now those committees are empowered 
to collect fees accept grants from per-
IOns, render ~ervice to exporters for 
• consideration aOd what not. From 
the ftnancial point of view, I think it 
is not desirable. I would personally 
suggest that whenever they require 
any money, they should .ge to the COil-
~rned Ministry or the Finance Minis-

try for funds. I admit that it is an 
!IUTonOmOUI body. Even then as far 
aJ the income of the body is ~oncern
cd, it should go to the Exchequer. It 
should not be going directly to the 
bo~:{ constituted under this Bill, be-
cau~e thaJt is wrong budg'etting. If 
committees or boards constituted un-
der the various statutes are allowed 
10 collect funds of their own, levy fees 
of their own and spend the money their 
own way, I would lSubmit that it is 
\\'-~ni budgetting. It should be chane-
E'd. 

Then, as one Of my friends haa sUIl-
gcsted just now, I do not know what 
difficulty can there be in mentioninll 
either the maximum or minimum num_ 
ber of members of the board. It 
should be mentioned in the statute all 
to what the composit:on of the meIl1-
bers of the board will be, wherefrom 
the members would be drawn, how 
they would man the board and So on. 
You should know the maximum or 
the minimum number. I will be 
hapPy if the minimum number we~e 
mentioned and as regards the maxI-
mum it may be lef~ to the GoveI'R-
ment as to haw they will fill it up. 

Then, again, there ,is another ambi-
guity. It is all right that the Govern-
ment will frame rules under this Bill 
when it is passed and that will em-
power this Committee, tmder th06ll! 
very rules to function. But unless and 
until sorr:e sort of a picture of its 
constitution its working and what not 
is given in' this Bill, I feel that the 
Bill should indicate all that. 

Apart from that, today our export 
effort has gained the greatest impor-
tance in the country. The el'forts that 
are being put in are really laudable 
and very, very welcome, more parti-
cularly the hard labour that our ener-
getic hon. friend, the MInister in 
charge, is putting in for making it a 
success. He 111 ~ing helped by all 
concerned in the Government and 
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outside. Now, some agencies fOr ex-
port have been set up, as the hon. 
Minister knows. Will they be under 
this Committee? Will all the work: 
be taken up by this Committee or 
will others also be there? It they ar .. 
there, it is all right. But there is n~ 
mention here of that. I do not know 
if it comes within the rules; but I 
personally feel that lome mention 
should have been made of that here 
also. 

With refard to the manuiacture of 
machinery, there il nO doubt about it 
that we have made tremendou3 pro-
gress in this respect, but still there 
are certain failings. I would remind 
the hon. Minister that formerly in the 
State of Jammu and Kashmir we were 
able to manufacture a lot of silk reel-
ing machinery but later on it transpir-
ed that there were a few fiWngs, which 
were insignificant otherwise but were 
very important, which we could not 
get anywhere in the country and 
through his good offlces We could get 
them from Japan. Fitted with those 
fittings that machinery can compete 
with any machinery in the world. So, 
We should keep in view also to 
what the industry side is doing. I 
hope, while replying to the debate on 
this Bill, the hon. Minister will tell 
us what progress is being made with 
regard to that. The M;nistry Of In_ 
ternational Trade does not deal with 
international trade alone but it is deal-
ing with a number of other items also. 
So, he will kindly throw SOllle light on 
that also SO that it is absolutely clear 
to the House as to what progress we 
are making that way. The textile in-
dustry for which this Bill is meant 
SPecialiy has varied and diversified 
items for export like cloth embroi_ 
deries, garments ~tc. etc. ke~ping that 
in ",iew this also will be a very Im-
portant point. It is not only that we 
shOUld control the manufacture of 
machinery, that is, its quality etc., but 
we should also see to diversification, 
whether diversified machinery is 

there, both in the private sector 'as 
well as in the public lector. 'nIat 
wi! I be very important. 

I wish that these points were mad" 
clear. 1 feel, as I happen to know the 
working of Shri Manubhai Shah's 
mind, he must not have lost :siebt of 
these things. But when we look into 
the Bill as a whOle, we find that a 
few lacunae are there. I hope, .. 
hon. M'nister will clarify all theBe 
poin ts in the course of his reply to 1be 
debate and would also lee whether 
this Bill needs to be brought up-lID-
date. But the purpose behind thia 
Bill is laudable and very welcome. 
With these few remarks, I support 
the Bill. 

Mr. Speaker: Shri Banerjee. Han. 
Members will kindly be brief ncnv 
because the time allotted for the Bill 
will expire at about 1.30, but I w111 
extend it by hal! an hour. 

Shri S. M. Banerjee (Kanpur): 
May I submit that yesterday we laye4 
some time because many Bills collap-
scd? So, we can extend the time t.or 
it. 

Mr. Speaker: I am extending it by 
half an hour; even then, we .hoWd 
finish it by 2 o'cl·ock. So, hon. Mem-
bers should be brief. 

Shrt S. M. Banerjee: Sir, I ri.JJe to 
support this Bill and I am sure that 
after t~,e adoption of this Bill with 
!Ome of the amendments which hao. 
Members haVe Buggested and after 
the formati·On of this Committee the 
quality of our textile goods will im-
prove and We shalj be able to com-
pete with those countries which have 
entered the field of our exports, like, 
China, Japan and many other COllD-
tries. I am sure, our goods will be 
defini tely better than theirs. 

While I support this Bill I taka this 
Bill I take this opportunity for bring-
ing to the notice of the hon. M1n.i8-
ter, who knows them very well, 
better than me, the conditions of cer-
tain textile mills specially In up. 
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The textile mills in Kanpur which 
was supposed to be the Manchester of 
India once upon a time excite horr'lr 
and pity. Two mills which were 
closed down are now able to func-
tion with the great help of the hon. 
Minister and his Ministry. Two 
schemes have been introduced for 
these mills whiCh are full of outmoded 
machinery and where it has become 
impossible for the textile units to 
function. 

13.17 hrl. 

[MR. DEPUTY-SPEAKER in the Chair] 

The textile magnates of that 
particular place know it very well 
that the life of that one particular 
mill is almost finished and that it 
will be impossible for them to e'on-
tinue any more unless it is moderni-
sed. I would like to know from the 
hon. Minister whether the mill owners 
of Kanpur have applied for any loan 
or technical aid from thc Centre for 
modifying their mill So that in UP 
also not only medium and coarse 
cloth is produced but we are also 
able to produce the fine and super-
fine varieties like that in Ahmedabad, 
Bombay and other places and they 
also get a share in it; al5'o, they can 
boost up our exports to other coun-
triel. 

The whole difficulty is that there 
are many committees appointed to go 
into the working of the Kanpur textile 
mills. Unfortunately. none of the 
reporta have SO far been implemented. 

As the hon. Minister knows very 
well, a committee headed by the ex-
Chief Minister of UP who is now the 
Governor of Rajasthan, Shri Sampl.lr-
nanand, was app·ointed. The Sampur-
nanand Committee submitted its re-
port long ago. Still the textiles mag-
nates have not accepted that report. 
That report suggested some increase 
in the wages of the textile workers 
a8 in Bombay, but that also suggested 
some increase in the work load and 
emdent functionin, of the textile 

mills. I am mentioning this case in 
this House with the request to the 
hon. Minist.er that he will use his 
good 'offices to see that this report is 
accepted not only in the interest cf 
the working class of the textile in-
dustry but in the larger interest of 
the textile industry of UP and for 
their own existence. 

Now in UP, as you know, it is 
very difficult 1'0 approach any Minis-
ter because we do not know whethPr 
he or she is likely to remain as a 
Minister or not. There is a crisis in 
UP. The crisis is greater in the 
Ministrv thln in the textile industry 
Dr in a~y other industry. Therefore 
r take this opportunity to request the 
hon Minister t·o ascertain from the 
State Government of UP whether 
they arc using their influence to see 
that this report is accepted. If this 
report is accepted by the textile mills 
of Kanpur, I am sure, Kanpur will 
also have a good hand in exporl1ng 
some very good material of quality to 
other countries. 

About the formation of the Com-
mittee I have a feeling that if this 
Committee wishes to improve the 
quality of textile goods, a repres~n
tative of workers should also be m-
eluded in the Committee. The hon. 
Minister has introduced in many umts 
the scheme of participation of labour 
in management, but it is surprising 
that in the textile industry, with the 
exception of 'One Or two units: this 
particular scheme has not been mtro-
duced anywhere. Now that a Co~
mittee is beinf formed, which Will 
check upon quality, will guide the 
mills as regards their efficient func-
tioning will provide them with 
technic'al knowledge and will guide 
them technically. I do not know why 
this has been left out and why a re-
presentative of the tex~i1e. workErs 
has not been included m It. There 
are workers' representatives who have 
got a complete knowledge of the 
working of the textile ind~stry. If 
those workers are not found m a par-
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ticular unit or in other units, then the 
representatives from outside, maybe 
the textile leaders of the Indian 
National Trade Union Congress or 
the All-India Trade Union Congress 
-theSe are two big organisati'ons-
should have been associated. I have 
had discussions with textile lead _rs 
of Ahmedabad and Bombay. They 
know everything. They know how 
quality can be improved and all that. 
They know the ins and outs of the 
textile industry. It will be a tragejy 
if th'ose representatives are not taken 
on the Committee. I hope the hon. 
Minister will kindly consider this 
matter and also use his good offices 
to see that Kanpur textile mills do 
not suffer for want of proper aid 
fl'om the Centre. The report of the 
Sampurnanand Committee should be 
accepted. 

There is another point whiCh I 
would like to mention for the benefit 
of the hon. Minister and for the bene-
fit of the industry. The industries of 
Kanpur have to compete with other 
uni ts in the country. In U.P. tile 
electricity charges are much more 
than those obtaining in Bombay or 
Madras. This is a genuine difficulty 
of the mill-owners of Kanpur who 
suffer 'on account of this. They have 
been raising this issue before the State 
Government and also before the 
Central Government. I would like to 
know from the hon. Minister whether 
any effective steps have been taken 
in this direction. 

My last point is the one which was 
raised by my hon. friend Shri Dinen 
Bhattacharya. He read an article from 
Commerce that the textile industria-
lists are r~questing the Government to 
increase the price of cloth. I am 
afraid if the prices are raised, then 
there '~ill be a growing discontent 
in the country which is already there. 
The prices should not be allowed to 
rise. The Government is now trying 
to hold the price line of essential com-
modities and cloth also comes under 
the purview of essential commo-:iities. 
I am sure the Government will net 
yield to the pressure of the magnates 
of the textile industry and will not 

allow further increase in the price of 
textile goods. It will not be liked 
by the people who are already harrl-
hit because of the rising cost of 
living and I hOPe the hon. Mini ter 
will kindly safeguard the interests of 
the consumers more than those or 
capitalists whose interests are already 
safeguarded in the hands of this Guv-
ernment. 

Dr. Sarojini Mahlshi (Dharwar 
North): Mr. Deputy-Speaker, Sir, the 
textile industry in India is a growing 
industry. Even though it started its 
career only as a small enterprise, it 
has now grown into a composite in-
dustry consisting of &pmnillg, weav-
ing, dyeing and printin~. This indus-
try associates its~;r with not less than 
9 lakh workers. Th,,~ was in the year 
1960. It is still g:vwing and not kss 
than Rs. 125 crore, are being invested 
in the industry. 

Now I do not kn'ow whether this 
partic~lar Bill, which deals with the 
constitution of the Textiles Committee 
which will be nominated for .ensuring 
the quality of textiles for consumption 
within the country and al5'o for the 
quality of machinery manufactured 
and the export of this particular 
machinery, will extend its jurisdic-
tion to the handloom industry also, 
as was referred to :by one of my 
friends. The Handl'oom Board is 
dealing with the handloom indusrty. 
There' are units where I find the hand-
lo~ms, the pitlooms, the automatic 
looms and powerlooms working. Now, 
these different units are experiencing 
a s'ort of handicap for want of yarn 
the supply of which is not given to 
them in proper time and for want of 
.. proper organised market also for 
the sale of the goods. The handlo'om 
weavers in so.me parts of Mysore 
State are experiencing a sort of diffi-
culty in getting the particular yarn 
for the manufacture of these textiles 
and also for the sale of these parti-
cular textile g'oods. Therefore, these 
handloom weavers are now in a very 
sorrowful state and I hope the Com-
mittee will extend its jurisdiction to 
the extent of removini the difficulties 
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of these weavers, the handloom wea-
vera and the indigen'ous weavers also 
in the country. 

India is a country where different 
parts specialise in different things. 
There are certain specialities in the 
textiles. One part of the country 
specialises in fine trxture, another 
part in fine designs and still another 
part in zari desir: 1S and such other 
things. I hope the Committee will 
try its level best to keep on these par-
ticular specialities of the differen t 
weaving sections in the country. 

India was importing a lot of tex-
tiles from Japan and U.K. in the pre-
War days and even subsequent to 
War. But now that much quantity 
is tapering down. In 1947-1949 not 
less than 94 million yards were im-
ported, but in 1960, we find, the figure 
was reduced to something like 4 
miIlion yards only. It is a good thing. 
But at the same time we shall have to 
see that proper encouragement and 
protection is also given to the indi-
genous workers. The Tariff Com-
mission had said that better associa-
tion should be created between the 
consumers and the producers and 
that the prejudices as regards L'le 
Indian textiles and the use of Indian 
textile machinery sh'ould be removed. 
It can be done only by bringing the 
association of the two, the consumers 
and the producers, and creating some 
understanding between the two. The 
efforts are being made. But I do not 
know how far they have succeeded 
Of course, the Committee that was 
constituted under fhe Cotton Textile 
Ordinance Fund in the year 1944 has 
been able to do so. The present Com-
mittee which will be constituted under 
this Bill has its jurisdiction extended 
to all types of textiles, namely, silk, 
cotton, half silk and all these things. 
But that particular Committee which 
was created under the Ordinance Fund 
catered onlY to the cotton textile 
workera and the cotton textile indus-
tl7. Therefore, I hope this Com-

mittee will haVe a better jurisdiction 
and wilJ have better pbwers also. 
Under clause 8 of this Bill the Com-
mittee has got powers t~ appoint 
standing committees and also ad hoc 
committees for executing certain 
orders or carrying out special duties 
als·o. But under section 22, the Cen-
tral Government has retained to it-
sclf the powers of fixing up the num-
ber of members, the qualifications of 
members, the disqualifications of mem_ 
b~rs, etc. I do not know whether 
it would have been better if the Gov-
ernment would have put all these 
things, the details also, in this parti-
cular B"l. Anyway, the Committee 
has got better powers and I hope it 
will cater to all the needs of the 
whole of the textile industry in the 
country. 

There is one thing more. The 
textile industry c'onsisting of the 
different sectiont~I mean, 8pinning, 
weaving and all these things--was 
started by private enterprises. Most 
of them, as the experience shows, 
are working well. But in my State, ] 
am sorry to find that cooperative 
l!pinning and weaving mills which 
were started with a very high hope, 
that the cooperative spinning IU1d 
weaving mills will be able to cater 1;'0 
the needs of greater sections and will 
be able to absorb a number of work era, 
have not been proving so very succell ... 
ful. I know 'Cooperati'On' is a State 
subject. But in spite of that, in order 
that the textile industry should be 
encouraged, I hope the Central Gov-
ernment will certainly look into thelle 
matters and give some proper guid-
ance also. Many' cooperatiVe spinning 
and weaving mills complain that the 
remuneration of the particular mana-
ger aPPllinted by the State Gpvem-
ment cannot be paid as It is very 
high. Of course, in COurBe of time, 
We wish that the eo-operative mills 
will be a profitable concern. But eV"ell 
after a few years, We find tha~ they 
have nat been able to make up the 
necessary losl al.o. On the other 
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hand, in the case of private enter-
prises, We find that the necessary 
amenities and facilities that are to be 
given to the workers according to the 
Factories Act or according to the par-
ticular labour welfare rules, are not 
being given to the labourers. They 
are being exploited. 

As regards the textile inspectorate 
that is going to be appointed, no doubt, 
the millowners and the associati'ons of 
the textile weaver, do appreciate the 
appointment of the textile inspectontE, 
but then the inspection by that ins-
pectorate is not very much apprecia-
ted sometimes by those very people 
because they do n'ot like to imple-
ment the necessary rules and give the 
proper facilities and amenities to the 
workers. Whereas the director. jn 
the co-operative sector are finding it 
difficult to see that proper benefitl; 
and amenities are given (0 the workers 
and proper remunerati'on is given to 
the manager, in the private entprprise, 
proper amenities are not at ail given 
to the workers. I hope that the 
textile committee will look into this 
matter and see that proper amenities 
and benefits are given to the workers 
and that proper technical guidance etc. 
i, also given to the cooperative mills 
which were started with great hope 
but ';hich haVe not been able to do 
well, at least as far as my State is 
concerned. I make myself bold to say 
this with the little experience that I 
have got in the field. Therefore, I 
h'Ope tha t this comm ittee will extend 
its jurisdiction and look to the effi-
ciency of working of the co-operative 
textile mills and also extend its help 
to the handloom and 'Other indigenous 
weavers. The committees has no au-
thority to prevent II particu-
lar quality of textile from being 
exported; of c'ourse, it has to re-
commend to Government, and Gov-
ernment can prevent the particular 
quality of textile from being ex-
ported in the interests of increasing 
OUJI' exports and! also gaining the 
g'ood-will of the other countries. 
Therefore, this committee will have 
very wide powers. 

This cOIflmittee is 1I1so an all-India 
committee. I do not know how far 

it will be able to work at the State 
level. I do not know whether 
there will be a similar conunittee at 
the Stllte level also for the different 
States. But then, this committee 
will, of c'ourse, extend its jurisdiction 
and will give proper guidance to <he 
whole country and also look to the in-
(erests of the indigenous weavers. 

I appreciate this particular Bill, and 
I hope that the committee would be 
able to do a great work for the coun-
try. 

Shri V. B. Gandhi (Bombay Cen-
tral South): This is a timely measure. 
It seeks to ensure quality of Indian 
textiles and textile machinery, and as 
such, I welcome it. No one, I know, 
is more alive to the urgency of doing 
something for 'our export trade than 
our Minister in charge of interna-
tional commerce. 

We know that the competition in 
the export mar kets for Indian products 
is growing, and we know that a l'Ot 
has to be done for our export trade, 
and we ought to start doing it im-
mediately. In the matter of competi-
tion. Japan is an old c'ompetitor about 
whom we know something, But 
China is a comparatively new compe-
titor, and China is a competitor whom 
we should not ignore or under-rate. 
We really do not know yet the kind 
of business ethics in whi~h Chinll 
believes. 

It is a welcome sign that the Mill-
owners' association as well as the 
manufacturers of textile machinery in 
this country have appreciated the 
need of setting up some kind of a 
quality control machinery, and they 
have actually asked for an indepen-
dent inspectorate for indigenous 
textile machinery. The Tariff Com-
mission also has made certain recom-
mendations which favoured the setting 
up of independent and impartial in-
vestigation of all complaints from the 
consuming industries abtout the quality 
of indigenous products. 

The Cotton 'lIextiles Fund Committee 
is to be /I bolished or replaced II,nd the 
new Textile Committee is to ~ re-
constituted. The ordinanGe 'Of 11144 il 
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to be repealed. The new textile com-
mittee is going to be made more 
effective. Its powers are going to be 
more clearly defined and very much 
enlarged. In fact, it is going to be 
constituted int'o a statutory body. This 
new textiles committee will have its 
SCOpe of functions very much widen-
ed; it will not only deal with cloth 
and yarn as formerly but it will also 
function in the sphere of ensuring tr.c 
quality of textiles of all kinds, cotton. 
wool, silk, artificial silk, fibres etc. 

Throughout this whole measure, we 
can clearly see that the emphasis is 
on quality control and that is as 11 
should be. We know that in the ex-
port world a new climate has c'ome 
over all the export markets today. 
This new climate gives first place to 
quality, and quality before everythillg 
else. Even Japan whom we consi-
dered in the past as a country that 
believed in cheap products has accep-
ted the new philosophy of 'Quality 
First'. It is a very gratifying sign of 
the times that Our manufacturers also 
have recognised the need and the 
value of quality control as a necessary 
aid in export promotion. 

Now, 1 shall briefly deal with rome 
of the provisi'ons in the Bill. First, I 
shall refer to claUSe 3 in which the 
constitution of the textile committee IS 
provided for. In this connection, I 
would only say that some provision 
should be made for representation to 
be extended to representatives of trade 
interests. As the provISIOn now 
stands, there are to be an unspecified 
number of Members to be nominated 
by Government, who have special 
knowledge and practical experience In 
matters relating to the textile indus-
try and textile trade. But I would 
sug.gest that the Central Government 
may consider taking some represen-
tatives of the trade and industry in 
consultation with bodies like the 
Millowners' Association or the Indian 
Cotton Mills Federation. 

Then, coming to clause 17(1) I 
would very strongly recommend that 
the scope of the standard-fixing agency 
should be made more ftexiJ)l.. It 

should be widened and not limited 01' 
narrowed, as it appears at present in 
the clause on prohibition of ex-
port. namely clause 17 (1). 

Going on to clause 17(2), which 
deals with contravention of the order 
prohibiting the sale and export of 
substandard products, it provides for 
punishment with imprisonment or 
fine or with both. We should not take 
any objection to the provision of thi~ 
punishment in this sub-clause, item (i). 
But in the subsequent item (ii), we 
find that for the second or subsequent 
offence. the punishment is such 
as would make imprisonment inescap-
able. This should be looked into be-
cause after all, I think there is suffi-
cient provision in the earlier clause tc, 
£'nable mag'strates to deal suitably 
with offences. 

Coming to clause 18(1) which deals 
with offences by companies, I certain-
ly would not take any objection to the 
clause as it stands. I think it is both 
adequate and necessary. But coming 
to 18 (2). I should submit that such a 
provlS:on is unnecessary. Nothing 
more is to be gained except harassmen t 
to people in responsible positions. 
After all, the people we have to deal 
with people who are in a position to 
be directors of textile mills. One re-
sult-I would not be surprised-of such 
a severe provision of punishment would 
be that responsible people would 
shrink from accepting directorships of 
textile mills. 

I would make an appeal to this Min-
istry which deals with international 
commerce and with men in high posi-
t'on in the commercial world to try 
and be a model in the matter of moder-
ation in punishment. We have to 
instil mutual respect between those 
who function in the industry and those 
who regulate on behalf of Government 
these matters of industry. In the mat-
ter of this desire for severe punish-
ment, I should only end by saying that 
it is a kind of appetite that grows on 
what it feed •• 
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above-mentioned purposes from 
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textiles". 
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~ ~ ~nfo 11;0 ~o ~ f.!c;r 
~ lIT ~ ifi'tf ~ qroft ~ 
~ ~ ~ om ~lIT li'mrnT ~r ~ 
~it;r@~~~ I ~iFmtl"mtl" 
W if ~ ~ ~ '"" ;r@ fum ifIft 
tlifilf~ifilf~cit~~1!fT 
fit; ~ it ~ imI<: ~ I ~ '"" ornf.t 
iI>'T Fl'T <ti'{ fit; if ~ ~ ~ ~ 
fit; ~ iF;;ftq '"" w it ~ m ;f.t 
~~ifiT~~~1 

~~~~if~fir'Jf 
JSft ~ 0 l1;1f 0 ~ it l1;'ti omr ~ em; 
5IfR ~ 'IT fit; ;;IT ~ ~ 
~ t a;:r iF ;;IT ~ ;;ftq ~ 
~ '"" ~"" if ifiTif ~ ~ t I ~ ~ 
~iffif~~~Cf1ft~~~ 
\j(if fit; ~ m: ~ ~ f.nrlfur 'ti<: ~ 
~ fit; ~ ~ W{1f?f ~ qroft 
~I ~~~~~~~ 
lti1'1f;r@~~ I ~ifllR~ 
~,'U ~ cit \3<'r iF iJiRUT 

~iI>'T~mit~~T~ I 
~ ~ <'i'Pr ~1fIft ~ ~ l1;'ti !If11f?f 
Jt;1'~"~WI!ft~~"lqijll"'dT 
t I 

w;;r it ~ ~'l{T ~ IfiT D:T'A' ffirzT-
~ ~ f.r.r iF ~ ~ ~ '1'1 
( 'I) ~ if f<;ri ~11; ~l iI>'T em; 
~~~I 

"The Committee may, on appli-
ca tion made to it or otherwise, dlr-
ecl officer specially authorised in 
(hat behalf to examine the quality 
of textiles or ~he suitability of 
t('xtile machinery fur use at the 
time of manufacture or while in 
use in a textile mill and submit a 
report to the Committee." 

~~a<f;~~~ 

omr~~cit~~ ~~~ 
€~;;'1 ~ ifCC1fu"iT liT ~2r",r<1e"i 

ifiT ~ ~ ~ \3<'r iF m smm it ~ 
w:rcrr ~ ;;IT ~ 'f'T mfiFT sfmr~, 
\3<'r ;f.t ~, ~ it; orr'{ it ifi'tf ~
IF.1'T;r@ ~ I ~~~;wU ~ 
\jjli'fT ~ fit; ~ orr'{ if ~ it f.t1:IliT if 
sftq-m- f.tilIT ;;m:r, ~ f'fill'T ;;m:r 
W1CCT ~ ~ f;;j1if m7.I' I ~<: llW ~ 
~ 0fT~ it Rm ;;m:r cit ~. lIilf ~ 
~~ I ~~~~itmfit; 
~ it; ~11f'T it; ~ om 
~ ? \3<'r if; ~ smm <f.1 m 'I'iCCT 

a;:rit;~m:~ ~~it;~W~? 
~ <'flT i,t;rr ~;wU ~ fit; ~ 
ifmmifiT~~ I~it 
~ ifiT ~~, ~ ifiT 

~~$,""~m~\3<'rif 
mmt I ~fit;WifiT~~~ 
;r@ iri'fT ~ ~ ~ iF ~ '"" ~ 1tiT 
~~~~~l1;'ti$,"" 
~~~;iniT~I~~ 
~ ~ fu:om:"'~, ~1 ~~ ~ 
'fCC1~ ~ I '3<f ifiT f.nmvr 
~W fq;;-~~~~ 
artt~ir;;r~ 1~\3<'r~ 
it; orr'{ if f.:tcnJ or-mt ~ ~ ~ w.rr 
~ 
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it iI' ~ ~ if 'fiT1.'l If\'T ~ 
04qt\:lf<.., ~ ~ ~ I ~ 
~ ~ "'"T¥ 'liT ~ ~ ~ 
lit ~ fit; ~ <'IT ~ ~ WIft a'Ii 
~m"'"T¥~ ~\1oI'if!fti~ ~ 
~~q'Tffi'~ I !fti~~~ I 
wam ~ fit; qjIl'f if; ~ ~ ~ \fl-

mr~~ftffiij-IIl~~ 
mit~~ti"Jifi't1llr;:r~~ 

tiff If>1i if ~ ifi't€ if 1fT ~ ~ 
~if~~"'T~Tif~ 
~ I ~~w-rr@f.mif~~ I 
~I 

Shri Priya Gupta (Katihar): 
support the Bill introduced by Shri 
Manubhai Shah, and have a few obser-
vations to make. 

I suggest that the committee envi-
saged in the Bill be on a zonal basis 
and take as its members representa-
tives of organised labour, of consum-
ers and of exporters. The number of 
members should have been announced. 
I do not agree with the previous 
speaker who suggested that the nom-
enclature of the labour representa-
tives in the committee should be laid 
down. Organised labour knows who 
will represent it .in the committee, 
because onlv a technical man can open 
his lips in the committee. In the con-
stitution of the committee I desire that 
organised labour should be allowed to 
have its own nominees. 

There are many interests in the 
country. So, the committee should b,~ 
constituted in such a way that the in-
terests of no particular group in the 
industry are hampered and that no 
group is discriminated against. 

This committee has jurisdiction over 
improvements on existing textile 
machinery. Workers are the first to 
come as animate objects after the in-
animate machines. So, when new 
machinery is introduced, training 
shOUld be given beforehand to the 
workers by the mill owners. :Each 

organ'sation must provide for a train-
ing institute for the workers to cope 
with the advanced type of machinery 
to be introduced in the mills. 

This committee replaces the commit-
tee created under the Cotton Textiles 
Fund Ordinance, 1944. The employees 
of that committee should be given pre-
ference in the matter of absorption in 
this committee, and the age limit, if 
any, fixed for new recruits should be 
relaxed in their case so that they are 
not affected. 

A very important function of this 
comm'ttee should be to lay down the 
product"on of individual mills for 
meeting internal consumption and ex-
port, and this should be based on some 
principles. 

This committee may also take under 
its purvi~ the question of dyeing, so 
that co-operatives an.d handlooms may 
get benefit out c4 it. 

For the purpose of co-ordinating the 
working of this committee, there 
should be consumers' representatives' 
(ommittees all over India on a zonal 
basis and at the Centre t') advise from 
time to time regarding the working 
of this commit1ee. 

I hope these suggestions will be 
taken into consideration b;v the hon. 
Minister. 

The Minister of International Trade 
(Shri Manubhai Shah): I am grateful 
to the hon. Members for the unifonn 
support they have given to this Bill. I 
have also had the good fortune to dis-
cuss this matter with several other 
Members who could not participate in 
the debate today and also the repre-
sentative, ro the textile industry of 
this country before I came to the 
House with this Bill. In all our talks, 
it is th-e good luck of this induatry 
and the country that thOSe who are 
today engaged in this vital industry of 
the country are almost unanimous 
thllt suCh a Bill is overdue. 
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[Shri Manubhai Shah] 
The main pU1"Pose of this Bill is to 

make the country quality-cons2ious in 
one of the largest manufactured con-
sumer goods of this country, namely 
all vari~ties of '(!xtiles Several 
attempts had been Made in the past 
in a halting way by which a few test-
ing la·boratories here and there were 
established to check at random the 
quality of Indian textiles, particularly 
textiles produced in the cotton textile 
industry_ Now, as several hon_ Mem-
bers haVe pointed cut, this is a very 
comprehensive Bill which takes under 
its umbrella every variety of doth 
produced in this country, whether it 
is woollen or silk or art silk or syn-
thetic fibre or cotton textiles, hand-
10ems or any variety which goes into 
the making of a fabric. 

We are all aware that India is one 
of the biggest producers of cot:on tex-
til~s in the world. In the last 16 
years since independence, thE' cotton 
textile industrv of this country has so 
much enlarged and progress~d that 
tcdav We have one of the largest 
number of ('otton spindles for any 
country in th€' world even larger tha~ 
Japan. We have about 15' 5 million 
spindles. Another 2 to 3 million will 
come during the Third Plan making 
the cotton textile indus'ry of India 
the lar!!'est textile industry of the 
world. It is true that in other coun-
tries synthetic and man-made fibres 
have I'xtended !!'Teatlv and if you tak .. 
the whole vista naturally we w011ld 
not bl' the first. But 'we are the 
lare'est in resnl'ct of cotton mill-m'lde 
fabrics and e~en Janan which is sun-
posed to be a big compe'itor ha~ only 
66 per cpnt. rtf ours. United ~tates 

also comes IM'rel'. I mention thi. to 
show the urrrenrv of the situation and 
thr mRl!"nitude of th" tasl{ 1a"';nl( +hi~ 
committeE'. If we have to make this 
countrY q11~litv con'll'iolls we will 
h.ve to see tl1~t tho c--mmHtpp is rRr<>-
r11li~ rhasen. All the comments made 
bv th .. hon. M .. mbP-rs will b .. consi-
dered bv the Government. There are 
~onle in dif'lerent spheres of life. in 
trade. in technology, in the labour 

unions, good technicians and people 
who know the art of textile manu-
facture and trade and research 
workers and economists and we will 
try and see that a really high-power-
ed competent committee is constituted. 

14 hra. 

Last session I brought here a Bill 
which is being clebated in the Rajya 
Sabha today-the Export (Inspection 
and Quality Control) Bill. It was to 
inspect all gxxis before they were 
l'xported. In this case, here, we have 
t,ken both external and internal trade. 
It is our finn belief that as time goes 
by, the country must become quality 
con.cious eV('n for intE'rnal consump-
tion and unless the quality for internal 
consumption improves you cannot suo 
moto imprOVe the quality of goods for 
('xternal consumption. Our tex'ile 
fabrics. rayon, cottnn, w">oIlen, earn 
more than Rs. 65 crores in foreign ex-
rhJnge and this year it may go up to 
R,. 70-75 crores. With su('h large 
export earnings it is impf'rative that 
thE' fabrics producf'd in the country 
mmt be quality-tested. An han. lady 
Member enquirf'd whether we ha,"e 
enough provisi,," of laboratories for 
this purpose--the co-operative sectnr, 
the' handloom sector, etc. It is our 
intention to organi~e this committee 
properly S"l that within three or four 
yellr, in every produdng {'>entre, either 
thrn'lgh trade or industry or co-ope-
rativ('s Or through Government and 
th;s Committee, we should have a pro-
per testing laboratory. It is n~t that 
we have none n()W. Under the ('x-
port .chMTle inC'entivl's are not allowed 
to those fabrics which go with'lut 
qnalltv control. That is the prp~ent 
.tinu111tion and we ar" now d'-'ing 
What is called samn1e rheckinl( of R 

larl!e perl'ental!e of goods whirh are 
pxnortl'd hut it is now our intpntinn 
that a mlll'h larl(er perC'f'ntal!e of thl'~r 
roods should be properly c.-hecked !lnd 
testl'd. 

Shri Saraf asked whether this cnm-
mittee's functions will overlap with 
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those of any other. I can assure him 
that it is not so. The other boards 
are developmental boards, the AIl-
lndia Handloom Boa.rd, Handicrafts 
Board, CJotton Textile Consultative 
Board, etc. This committee is· for 
quality control and inspection. The 
hon. Members would see the objective 
that we haVe in clause 4 of the Bill. 
We want to undertake, assist and en-
courage scien tinc work, technolc,gical 
and economic research in textile in-
dustry and textHe machinery. That 
clause gives further details. There-
fore, this conunittee is not going to 
function for the promotion or deve-
lopment or -grant of money or assis· 
tance as the Handlom Board Or lhe 
Silk Board is doing. It has got well 
defined fnctions and there will be no 
overlapping. I can also aSSure the 
House that if there are any loose ends 
it will -be the function of this Ministry 
to see thM the proper task is perform-
ed through the pmper agency. It will 
be the residuary function of the Min-
istry and it will be Our endeavour to 
S('(' lhnt there is no overlapping. 

We have also included the textile 
machinery here bec'ause unless and 
until proper designing of industrial 
machinery takes place you cannot pro-
duce a fabric of standard variety. We 
have incl ud-cd in this cotton textiles, 
woollen textiles, silk and various other 
aspects of the textile industry. There-
fore, We should see that the industry 
has to Use machinery of the highe3t 
in~ernational standard. The specifica-
tions have been given. 

'Shri Sham Lal Saraf: There should 
be diversification. 

Shri Manubhai Shah: There are foul' 
research institutions for this purpose. 
The fourth one is comin, UP in 
Kanpur, the Northern India Textile 
Researoh Association With these in-
stitutions, the industry is welI poised 
for a scienHfic approach towards tech-
nological problems and it wiII be the 
c~mmittee's task to see that these four 
aSSOCiations, Ahmedabad, Coimbatm'e, 
Bombay and Kanpur, are properly co-

785 (Aj)LSD-6. 

ordinated for the developmental and 
research activities. That is a feature 
which We have brou,ht in here. 

Many hon. Members were anxious 
a'bout the loss at forailn markets. 
Over the last 10-15 years there has 
been a decline in the trend. I have 
had several occasions to explain the 
situation here. This is the simples. 
and the first industry which any inde-
pendent country ·the moment it 
becomes free wants to start. Most of 
th-e countries of Asia and Africa where 
Indian cloth used to go ,before want 
to set up their own industry just as 
We want to industrialise and to set up 
heavy machine building plants, etc. 
Only yesterday, I had a talk with the 
Prime Minister at Somali who wants 
to develop the textile industry in his 
country. We are allowing Indian 
nationals to go and put up textile 
mills in Nigeria. Ethicpia, Lagos, Cam-
bodia, etc. We have about nine such 
proposals before us where Indian in-
dustrialists want to put up a join!; 
venture of cotton textile industry. We 
must realise this now. Export earll-
ings on cotton textiles should not be 
over-estimated or over-anticipated. It 
we can eX'port round about 500-600 
million yards it should be the optimum 
that we can ask for. To think of 800 
or 900 or 1000 million yards as was 
anticipated some years 1-3fore is not 
rea listic at all. 

Shri Heda (Nizamabad): Why is our 
countr.- the first victim? Why not 
Japan' Or the United Kingdom, for 
instance? 

Shri Manubhai Shah: About the 
Japanese, I ha-ve statistics and I was 
coming to that point actually. It is the 
diversification that has assisted them 
as Mr. Sara! pointed out. Synthetic~, 
woollens, mixed fabrics that is the 
direction in which We are now guid· 
ing the Indian textile industry. Cotton 
has to -be rather augmented-I would 
not say, replaced-----'by new man-made 
fibres In that direction Japan has 
reall~ done dynamic work. We mus~ 
also see ,that OUT industry does noot 
d'epend upon cotton textile fabricil 
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only, but all fabrics which go to iur-
nish the apparel, in all parts of the 
world, and it is the joint approach 
which will give us more strength and 
(Jptimism. If you go on working only 
on a solo or a single direction, where 
we know that the stumbling-blocks 
and stone-walls are being erected all 
round us, it will not be rather prudent 
or wise for Us to concentrate our 
energy. We are, therefore, diversify-
ing this trade. If you see the totality 
of -the export, it is not at all a bad per-
formance. On the contrary, we are 
steadily going up in that direction. 
This year, the rayons fabric exp:>rt has 
worked out to a·bout Rs. 10 crores 
which was not even a crore before five 
years. In the case of the wooll£'n 
fabrics, it has registered about Rs. 2 
crores which was hardly less than 
Rs. 10 lakhs before a few years. It is 
our intention that tllrough the deve-
lopment of sueh committees such as 
this, we give a push to various types 
of textiles along with cotton textiles. 

Another aspect whiCh we have t(l 
consider is the made-up fabrics. My 
recent tour of the continent and east 
Eurcpean countries and also Bw·ma 
convinces me that in those countrie., 
particularly what you can call the afflu-
ent countries which are sophisticated 
countries where human labour is get-
ting more and more scarce and more 
and more expensive, they would 
rather preler to buy ready-made tex-
tiles, ladies' garments, men's garments, 
furnishing fabrics and properly pre· 
pared rE".ady-made things, becaUSe the 
stitching labcrur, cutting labour, etc., 
is much more scarce. That is another 
direction in which our textile products 
Mould be exported; the things could 
be eXipOrted in finished form. These 
are the different aspects to which the 
cotton textile industry should look 
into. It is my request to the industry 
also that it will not 'be correct to con-
centrate only on the grey cloth because 
that earns US hardly 50 to 60 nP. a 
lFard. It is better to ble~h it; it is 
lltill better to print it aRd dye it, and 
• II still better to make tt in to a fabric 

and have a r>1ixed fibre, 80 that you 
can get manag""al skill and earn a 
much larger foreign exchange than 
you could in selling an old, coarse 
medium fabric, unwashed, and send-
ing it out from here, which neiUler 
brings foreign exchange nor a good 
name to the producer of cotton tex-
liles and other textiles as our country 
today can command in the whole wide 
world. 

Another aspect was mentioned by 
Shri Banerjee and that was about 
some cotton mills in Kanpur. I have 
discussed this matter with him any 
number of times. It is always on our 
cards that the Uttar Pradesh textile in-
dustry should have maximum help by 
WBy of contrrbution in all diverse 
ways. by pumping money, by giving 
them the loans, by import licence for 
the machinery; and we have .thus tried 
tJ modl'rnise them. I would request 
my hon. friend to extend his co·ope-
ration and also that of the unions to 
see thai rationalisation process of the 
textile industry in that State particu-
larlv which is lagging behind very 
gre~t1y, should be encouraged by him 
and his unian. Mter all, the labour 
thrives or prospers if the industry 
prospers. We do accept that the in-
dustry should not make undue profits 
at the cost of labour, but, at the same 
time, if you stick to the old idea that 
the one doffer will mind only side 
and not the four sides, that the· auto-
matic lOOll1 will not come, that the old 
type of antiquated loom will continue, 
then, along with the lack of prosperity 
or rather the retardation of the growth 
of the whole industry, the labour also 
will gE't retarded. 

Shri S. M. Banerjee: My submis-
sion was that recently, the Govern-
ment of Uttar Pradesh appointed a 
commission under the chairmanship of 
Shri Sampurnanand, and .... 

Mr. Deputy Speaker: He should not 
make a second speech; the hon. l\fin-
ister is replying. 

Shri S. M. Banerjee: I only want to 
say that the ll'eCommendations of that 
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commLtee should be a:cepted in all 
fairness by the mill owners in the 
larger interests not only of labour but 
of the coun'try as a whole. 

8hri Manubhai Shah: As far as the 
details of the Commission's recommen-
dations are concerned, EO many com-
mittees and commissions have gone 
imv' the aspect of Uttar Pradesh. So, 
1 would not take them up here. What 
I say is, why should not a Northern 
India mill be as good as the Meenak-
shi Mills, Madurai. One af the worlu's 
best mills is here, in South India. 
Some of the best mills in the world 
are possessed by this country. 30 per 
~ .. .>nt. o~ the textile industry of this 
country is what may be called the 
magnlLm OPUS of the textile industry 
of the world. But where you reSL t 
the bringing of the automatic looms. 
where you resist the bringing of Ilew 
types of machinery. which will not 
reduce labour. if I may say so, because 
expansion automatically envisag~'s 

more cmployment, but, if the techno-
logical grow:h does not take place, if 
ob,olescpnce is plaguing our indmtry, 
we cannot produce or progress. There· 
fore, it is my request to Shri Banerjee 
and his friends opposite to see that 
progress is made. When we mooted 
this question of automatic looms, I 
am glad to say that the I.N.T,U.C. on 
the whole has co-operated with us, but 
other friends have sometimes taken 
th~ extreme view and not assisted the 
modernization to the extent it should 
,be necessary. 1 take this opportunity 
to request my hon. friend and through 
him all my ho·n. friends on the other 
side that they should fully co-operate 
in this matter. because this is of na-
tional importance, and here we want 
to expand the! employment through 
this modernisation. I would like to 
tell the industry also that unless and 
until every industry makes up its 
mind that no machine should be kept 
for more than 10 years. . . 

8hri Sham Lal Saraf: Shri Banerjee 
has got everything for the mere 
asking! 

Shri Manubhal Shah: Sometimes 
easy money makes a rnan easy! But 

that does not help progress. 'I'he 
point is that when the nation is in 
trouble, if the national textile industry 
is to survive and prosper,-not unly 
survive but prosper and grow, you 
will have to modernise it and bring 
it up to the most up-to-date level 
which you can see in the rest of the 
world. I have seen factories where 
there arc seven people for thcousand 
spindle" and yet, 1 know some mills 
-some of them in the State which 
was referred to-they have 21 to 25 
men per thousand spindles. It is 
wrong to believe that 25 men for 
thousand spindles will get more m"ney 
than seven men frr thousand spindles, 
because expansion will be mostly in-
efficient and the total development will 
be retarded and the coun~ry will 
suffer and also the industry as well 
as labour will suffer. 

Therefore, it is very necessary that 
when this Bill is being considered and 
is to be approved by this august 
House, we must request the industry 
on the whole and all those associatecl 
with it that in the interests of the 
good name of the industry, modernisa-
tion should be ushered in with the 
maximum speed. The local manufac-
hIrers arc already there. It will not 
be rj.ght for the textile industry of 
this country t,) insist that everything 
importE'd should be ailowed to be 
used. 'Wherever the machinery iE 
inferior. I am prepared to say "We 
will allow the import," but where the 
machinery is good We must give it a 
trial, and unless We give a trial to our 
own indigenous machinery for which 
we are going ,to recognise or prescribe 
a standard specification, it will not be 
proper to allow imports. Through this 
Committee, we are going to see that 
quality control is brought up at the 
stage of productiOn even for internal 
use. This year, we have produced 
about Rs. 26 crores worth of machinery 
and about Rs. 14 crares worth of com-
ponents of machinery, what is called 
the stores of the textile mills. If a 
country can produce Rs. 40 crores 
worth of goods per annum, it is neces-
sary that our industry must try to see 
that the machinery which our people 
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[Shri Manubhai Shah] 
produce is modern. Let them be made 
by modern designs and let them do it 
by any other tYPe of me.hallisatioll. 
We should not only be so minded but 
we should encourage our producers to 
produce the best for the consuming 
textile industr~·. That is why we 
have brought machinery of textiles 
also under the provisions of this Bill. 

There W'Cre one 01' two mo,re points 
raised about the powers that are vest-
ed. I can assure some of the hon, 
Members who raised it that there ran· 
not be any regional committees in this 
matter. It is a national committee. 
There can b~ advisory crunmittee3 for 
speciiic funr'tions. and we have pro-
vided ad hoc committees. But W(' can-
not have state-wise or region-wise 
committees, becaUSe this is a subject 
which requires very high technology. 
which require;; co-ordination at all 
points d testing and control; other· 
wise it will be just going in the other 
dire tion. It is not like the Handloom 
Board where we can have a State 
Handloom Board; it is not like the 
Khadi Commission where we can have 
a State Khadi Board. This is a Central 
C:mmittee on a subject which is of a 
highly technical nature. Certainly. 
there will be specialists. or ari hoc 
committees, say. for the tpxtile 
machinery or silk. to look after this 
mbject in a proper manner. 

I am very grateful to my hon. friend 
Shri Gandhi for having suggested that 
some members of the millowllers' 
ass-rciations and others should be in-
cluded. That of rourse is the purpose; 
but not they alone can be there. There 
can and there should be technical 
eJliperts and there should be friends 
from the labour unions who have inti-
mate knowledge of this subject. A 
few of them can be there. There 
should be the trades ?eC'ple. There 
should be the stores people. Sc, it 
will have to be seen that properly 
competent, technically qualified people 
are represented on this Committee and 
to that extent, all the valuable sugges-
tions made by different hon. Members 

wilI be very car,efully gone into by 
us when We implement the provisions 
of this Bill. 

Then there was a question about the 
penalty. You will find that there are 
few Acts on the statute-book of India 
where we have tried to make both fine 
and imprisonment compuls"l'Y. be~ause 
we find many times that a man WhO 
defaults. 

Shri Kashi Ram Gupta: How can 
the company be imprisoned? 

,Shri l\oIanuhhai Shah: Company 
means an individual who is re,<pon-
sible for the mala fides. 

Shri Kashi Ram Gupta: It is not 
given out in the Bill. 

Shri Manubhai Shah: The word 
'company' is defined: "either a direc· 
tor '" r a manager or a Secretary". It 
is put there. After all, a company is 
the corpus, but it has to be repn'sent-
cd by somebody on whom you can fix 
the gUilt. That is the normal process 
of law. 

Shri Kashi Ram Gupta: According 
to this measure, you ran punish the 
COmpany along with the directors. hut 
the company can be punished only in 
~erms of money and not in terms of 
anything else. 

Shri Manubhai Shah: In the Com-
panies Act, who is responsible is well-
dpfined. Under the Payment of Wages 
Act, the Indian Companies Act and so 
on, each party of the company who is 
responsible is properly defined. If a 
particular type of fabric is made. the 
maker also is defined as well as the 
manager who is directly in charge. 
It will be .he who will be punished. 
Therefore, we have not merely let 
them off. SUPPOSe a man commits a 
big fault, it is not that he wi\) pay one 
lakh of rupees and get free. There-
fore in the case of fir9t offence we 
hav~ said-it is a new law and natu-
rally we have to be careful-that the 
magistrate should decide whether the 
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punishment should be either this or 
that. But in the case of the second 
offence, if the offence is repeated, 
which We consider to be a very serious 
offence, where they try to pass the 
muck to the poor consumer of the 
country, we have said that both the 
pc;] ',: in tenns of fine and imprison-
ment haVe to be prescribed. 

Dr. M, S. Aney (Nagpur): That is 
a point fit for clarificat:on in the rules. 

Shri Manubhai Shah: That we will 
certainly do; I accept that. 

There was also a point raised by 
Shri Sharma, I was trying to see him 
in the House and because he was no\ 
here I had avoided replying to him, 
He was mentioning yesterday aboul 
research and design. I can assure him 
that the foundation of a fabric is a 
design, After all, what is a textile 
fabric if it is not a design? Therefore 
the question of design is definitely an 
integral part of technological advance-
ment. Jt is not that we arc not doing 
any dc,ign work today, I can only 
tell him that if he sees the Indiun 
Textile Exhibition held at Moscow, 
films on which are available now, he 
will be convinced, I was myself 
amau'd to see the finest designs of 
Indiall textiles exhibited there. Our 
p('opl" have been verv careful in send-
ing vcry good varil'lies and designs. 
Thprefon" in 1JoIe matter of designing 
we arc not so inferior, but of course 
we have to improve a great deal and 
we have to have more and more de-
signs whethpr it is in handicrafts, silk, 
wool or oth!'r thongs, At evcry stage 
we have to see that our designs arc 
improved, alld I can assure him thai 
designing is the foundation of textiles. 
If India is to survive in the world mar-
ket it is designs alone which will help 
us and make OUr cloth popular. I can 
assure my hon. friend that that aspect 
of the matter has been looked into. 

Shri Kashi Ram Gupta: Company 
has been explained here as inclusive 
of reg:stcred firms and association of 
individuals. But generally the cor-
porate sector is called company. Why 

not use it here and say: "company and 
also firms . . ." instead of explaining 
it here, because this will create 
trouble? 

Shri Manubhai Shah: We will pro-
vide that in the rules. There are many 
corporate bodies. There is the part-
nership, co-partnership, individual 
ownership and others. Here a com-
pany is defined. After all, a substan-
tive legislation cannot take the place 
of rules. Under the rule making 
powers we shall provide that pro-
perly, After all, the law courts in 
this country would not recognise it 
unless you identify the culprit who is 
guilty, No law provides for all the 
contingencies in the main law itself. 
I can assure the han, Member that we 
have very many legal wizards in this 
country and they will look into the 
proper niceties of the law. 

With thesE' words, Sir, 
thll motion to the House. 

commend 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill tu provide for the 
establishmen I of a Committee for 
ensuring the quality of textiles 
and t('xtile machinery and for 
matters connected therewith be 
taken into consideration." 

The motion was adopted. 

Mr. Deputy-Speaker: We shall now 
take up the Bill clause by clause. 
There is no amendment to clause 2. 

The question is: 

"That clause 2 stand part of the 
BilL" 

The motion was adopted. 

Clause 2 was added to the Bill. 

Mr. Deputy-Speaker: There arc 
some amendments to clause 3. Shri 
Yashpal Singh is not here. Is Shri 
Gandhi moving his amendment? 

Shri V. B. Gandhi: No. May I just 
say a word? 
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Mr. Deputy-Speaker: We have ex-
ceeded the time by 25 minutes. 

Shri V. B. Gandhi: I only want to 
say that I am prepared to accept the 
word of the Minister that in imple-
menting the provision about the con-
stitution of the Committee the propo-
sal put forward by me will be consi-
dered. 

is: 
Mr. Deputy-Speaker: The question 

"That clause 3 stand part of the 
Bill." 

The motion was adopted. 

Cla.use 3 was added to the Bill. 

Clause 4- (Functions of tl'e Commit-
tee) 

Mr. Deputy.Speaker: The!"., 1.', a 
Government amendment to clause 4. 
Amendment llwde: 

Page 3.-

jor lines 3 to 8. slLb,riwTc-

"(c) l'stablish, adopt or fl·cog-
nise standards specifications for 
textiles for the purpos('s of export 
and for internal consumption and 
affix suitable marks on such stan-
dardised varieties of textiles; 

(d) specify the type of quality 
control or inspection which will be 
applied to textiles or textile machi-
nery;" (3) 

(Shri Manubhai Shah) 

Mr. Deputy-Speaker: Is Shri 
Gandhi moving his amendment? 

Shri V. B. Gandhi: No, 

Mr. Deputy-Speaker: I shall put the 
clause, as amended, to the vote of the 
House. The question is: 

''That clause 4, as amended stand 
part of the Bill." 

The motion was adopted. 

Clause 4, as amended, was added to 
the Bill. 

Clau •• es 5 to 12 WeTe added to the Bill. 
Clause 13- (Accounts and audit) 

Mr. Depllty-Speaker: There ia a 
Government amendment to clause 13. 
Amendment made: 

Page 6,-

for clause 13, S1Lbstitute-

"Accounts and Audit, 

13. (1) The Committee shall 
maintain proper accounts and other 
rell'vant Tl'Cords and prepare an 
annual statement, of accounts, in-
dueling the balanlX'-sheet in ac-
cordance with such general direc-
tions as rnav be issued, and in 
such form ~s may be prescribed, 
u,· thl' Central Government in 
("~nsultalion with the Comptrollpr 
and Auditor-General of India. 

(2) The accounts of the Commit-
tee' shall be audited annually by 
the Comptroller and Auditor-
General of India and any expen-
ditun' ,ncurred by him in connec-
tion with such audit shall be pay-
~bl" by the Committee to the 
Comptroller and Auditor-General 
of India. 

(3) The Comptroller and Audi-
tor-General of India and any per-
son appointed by him in conncc-
tion with the audit of the accounts 
of the Committee shaH have the 
same r:ghts and privileges and 
authority in connection with such 
audit as the Comptroller and 
Auditor-General of India has in 
connection with the audit of Gov-
ernment accounts, and, in particu-
lar, shall have the rijtht to de-
mand the production of books, ac-
counts, connected vouchers and 
other documents and papers and 
kl inspect any of the offices of the 
Committee. 

(4) The accounts of the Com-
mittee as certified by the Comptrol-
ler and Auditor-General of India 
or any other person appointed by 
him in this behalf, together with 
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is: 

the audit report thereon, shall be 
forwarded annually to the Central 
Government and that Government 
shall caUSe the same to be laid 
before each House of Parliament." 
(4) 

(Shri Manubhai Shah) 

Mr. Deputy-Speaker: The question 

"Clause 13. as amended, stand 
part of the Bil!." 

The motion was adopted. 

C!ause 13, as amended, was added 
to th!' Bill. 

Clauses 14 to 16 were added to the 
Bill. 

ClauSe I'l'-(Power to prohibit ex-
ports and internal marketing of textiles 

and textile machinery) 

Mr. Deputy-Speaker: There are 
three Government amendments to 
claUSe 17. 

A'mendmcnts made: 

(i) Page 7. line~ 10 and 11,-

for "cvolved any standard varie-
ty of textiles" substitute-

"established, adopted Or recog-
nised standard specifications for 
textiles". (5) 

(ii) Page 7, line 12,-

for "evolved standard type of 
t.extile machinery" substitute-

"cstablished, adopted Or recog-
nised standard type of textile 
machinery." (6) 

(iii) Page 7,-

omit lines 32 to 39. (7) 
(ShTi Manubhai Sha'l) 

Mr. Depuy-Speaker: 'Is Shri Gandhi 
moving his amendments? 

Shri V. B. Gandhi: I do not want 
to move my amendments in view of 
the amendments that have been made 
by the han. Minister. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 17, as amended, 
stand part at the Bill." 

The motion was adopted. 

C!auu 17, as amended, was added to 
the Bill. 

Clause 18- (Offences by companies) 

Mr. Deputy-Speaker: Is SilTi Gandhi 
moving his amendments to clause 18? 

Shri V. B. Gandhi: Have we al-
ready finished clause ... 

Mr. Deputy.Speaker: We are on 
clause 18 now. I want to know whe-
ther he is moving his amendments Nos. 
15 and 16? 

Shri V. B. Gudhi: I t'hink I want 
to move. 

Mr. Deputy-Speaker: The hon. 
Member must be very quick. 

Shri V. B. Gandhi: Sir, I beg to 
move: 

(i) Page 8,-

omit lines 18 to 25 (15) 

(ii) Page 8,-

omit lines 29 and 30 (16) 

These amendments are to this clause 
which deals with o1'fe"lces by com-
panies. It is not necessary, I think 
and the purpose of this Act will be 
served by omitting these lines 18 to 
25. There is enough provision to take 
care of offences under this clause, in 
the first part of clause 18. That pro-
vision shOUld prove sufficient, and I 
still believe that it is not the right way 
to go on casting our net too wide and 
trying to rope in all kinds of people 
in this fashion. Directors are respon-
sible people and, as I have said, they 
should be treated with a spirit of 
mutual respect if we expect people to 
take up responsibility in industrial 
concerns. 

Before I close I will finally say that 
am still a believer in moderation iPi 
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[Shri V. B. Gandhi] 
punishment, an unrepentant believer 
in 'that philosophy. We can terrorise 
people, but we do not improve them. 

Dr. M. S. Aney (Nagpur): May 1 
make one suggestion? I would like the 
hon. Member to read the section as 
amended by him. Without that we 
wOli't understand it. Then there will 
be nothing left! 

Shri Manubhai Shah: Sir, the mat-
ter is clear if the hon. Member will 
please read it. The clause says, "Not-
withstanding anything contained in 
sub-section 0), where an offence 
under this Act has been committed by 
a company"-individuals are already 
dealt with separately-"and it is prov-
ed that the offence has been commit-
ted with the consent or connivance of, 
or is attributable to any negligence on 
the part of. any director. manager, sec-
retary or other officer of the company, 
such director, manager, secretary or 
other officer shall also be deemed to 
be guilty of that offence etC." Gov-
ernment has been very moderate in 
ascribing this, But if it is found that 
a panicular as~istant engineer was 
working under the direction of a dir-
ector and sub-standard goods have 
been produced, is it corrpct for this 
House to consider penalisation of that 
particular assistant, or is the manager 
and secretary more responsible for it? 
Therefore, if there is any collusion 
found, I can assure the hon. Member 
that it is not the intention at all to 
terrorise, but the higher-up people 
who are charged wllh greater respon-
sibility should not be let off and only 
the minor fries caught for offences for 
which really those people are respon-
sible, 

Shri V. B, Gandhi: My position 
is ... 

Mr. Deputy-Speaker: No further 
speech nOW. 

Shri V. B. Gandhi: One word. My 
position is that we have made suffici-
ent provision in clause 18, part one. 

Mr. Deputy-Speaker: Does he want 
me to put his amendments to vote? 

Shri Manubhal Shah: I hope he 
will withdraw them, because we have 
taken note of all this. 

Shl1i V. B. Gandhi: I seek leave of 
the House to withdraw my amend-
ments. 

The amendments (Nos. 15 and 16) 
were by leave, withdrawn. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 18 stand part of the 
Bill". 

The motion was adopted. 

Clause 18 was added to the Bill. 

Clauses 19 to 22 were added to the Bill. 

Mr. Deputy-Speaker: Clause 23. Is 
S11,.i Yashpal Singh moving his amend-
m"n") 

Shri Ya ;hpal Singh (Kairana): Not 
moving. 

Mr. Deputy-Speaker: Then I shall 
put both clauses :!3 and 24 together. 

The qu('stion is: 
"That clauses 23 and 24 stand 

part of thE' B·lI". 
The motioH Wts adopted. 

Clauses 23 and 24 wel'C added to the 
Bill. 

Clause l-(Short title, extent .and con· 
menccment) 

Am.endment m.ade: 
Page 1, line 3,-

for "1962" substitute "1963". (2; 
(Shri Manubhai Shah) 

Mr. Deputy-Speaker: The question 
is: 

"That "laus!' 1, as amended, 
stand part of the Bill". 

The motion was adopted. 
Clause 1, as amended, was added to 

the Bill. 



Union SRAVANA 23, 1885 (SAKA) Territories Dramatic 4:'2-
perjormances (Repeal 

Eaaetlnr Formula 

Amendment made: 

Page I, line 1,-

jar ''Th:rteenth'' 
"Fourteenth". (1) 

substitute 

(Shri Manubhai Shah) 

Mr. Deputy-Speaker: The questior.l 
is: 

''That the Enacting Formula, as 
amended, stand part of the Bill". 

The !7Wtion was adopted. 

The Enacting Formula, as amended, 
was ad.ded to the Bill. 

The Title was added to the Bill. 

Shrl Manubhai Shah: Sir, I bp.~ 10 
move: 

"That the Bill. as amended, be 
passed". 

Mr. Deputy-Speaker: The question 
is: 

"That the B;ll, ,,~amended. be 
passed". 

The motion was adopted 

14.36 hrs. 

UNION TERRITORIES DRAMATIC 
PERFORMANCES (REPEAL) BILL 

The Minister of State in the Minis-
try of Home Aftairs (Shri lIajar-
navis): Sir, I be;;: to move: 

"That the Bill to provide for 
the repeal of the Dramatic per-
formances Act, 1876, in force in 
the Union territories of Delhi, 
Himachal Prades and Manipur, be 
taken into consideration." 

There is at present extended to the 
Union territories a Central Act under 
the title Dramatic Performances Act, 
1876. The purpOSe of the Bill which 
I am now moving and which I am re-
questing the House to take into con-
tlideration is to repeal that Act on its 
su'bstitution by another Act, namely 

Bill 
the Madras Dramatic Performances; 
Act, 1954. The earlier Act, that is the-
Dramatic Performances Act, 1876, was 
extended to the Union territories by 
a notification under the Union Terri-
tories (LaWS) Act. So far as the ex· 
tension of the Act is concerned, it can 
be done by a notification under the 
Union Territories (Laws) Act. But 
it has been ruled by the Supreme-
Court, in the reference under the 
Delhi Laws Act, interpreted by sub. 
sequent decision of the Supreme 
Court in the Patna case, that whereas 
a clear field can be occupied by an 
extension of an Act by notification, 
where an Act already holds sway its 
repeal can only be done by the Legisla-
ture. Therefore, if we want to repeal 
the Dramatic Performances Act, 1876, 
the approval of the Legislature is ne-
cessary. We have therefore come 
before the House asking for its repeal. 
And when we repeal it we do not 
want to leave the area vacant, but 
we want to substitute the repealed Art 
by another Act called the Madras 
Dranntic Performances Act, 1954. 

The reasOn why the Central Act of 
1876 is sought to be repealed is that it 
Ultl'U vires of article 19 of the Constitu_ 
tion; it is the considered opinion of at 
least three High Cour's that the 1876 
Act offends the freedom of speech 
guaranteed under t~1e (Constitution. 
The main features of the earlier Act 
are that firstly whether a dramatic 
performances is objectionable or no 
was left to be determined by the sub-
jective dctermination of tbe authority 
prescribed; iSecondly, there was no 
opportunity givcn to the person against 
whom an order was sought to be 
made to show cause against the 
proposed order; and thirdly, there 
was no appeal to any judicial tribunal 
against such a subjective determina-
tion by te executive authority. When 
the matter went up for decision be-
fore the High Courts, the High Courts 
struck it down as contravening the 
freedom of speech guaranteed under 
the Constitution. Now uncler the 
Madras Dramatic Performances Act, 


